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Distribution of Surplus Land to Land-
Jell Farm Labourers in States 

19. SHRI CUMBUM N. NATARA-
JAN: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
state: 

(a) whether his attention has been 
drawn to a recent study by the Plan-
ning Commission that in many states 
not even half the land identified as 
lSUrplus has So far been distributed 
to the landless farm labourers; 

(b) the total area of land identi-
fied as surplus, total area of land 
takeD possession of and total area of . 
land distributed among the lancl1ess . 
in the State of Tamil Naciu; 

(c) the total area of land distri-
buted to landless labourers in Peri-
yaculam Division of the Madurai dis-
trict in Tamil Nadu; and 

(d) the total area of land distribu-
ted to se & ST in Tamil Nadu? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): ra) The 
Sixth Five Year Plan, 1980-85 pub-
lished by the Planning Commission 
refers to the distribution of only 
6.79 lakh hectares of ceiling-surplus 
land out of about 15.74 lakh hectares 
declared surplus_ 

(b) The total area declared sur-
plUs in Tamil Nadu is ~  acres and 
the area taken possession of 11 '14,101 



acres. Of tb1a, lI,as acres" haft 
been distributed to 3476 beneftciar1ea. 

(C) 736 acre •• 

(d) An area of 16.724 acres has 
been distributed to 14,817 benefi-
ciaries beconging to the ~u ed 

Castes and the Scheduled 1l'ribes. 

IRatiOD Shope alloUed in Deihl 

20. SHRI UTTAMBHAI H. PATEL: 
W1l1 tbe Minister of CIVIL SUPPLIES 
be pleased to state: 

(a) how many more ratioll shops 
have been allotted in Delhi during 1st 
January, 1981 to 31st July 1981 and the 
names and details of each one; 

(b) how many applications have 
been received by Government during 
this period; 

(c) the reason for non-allotment or 
rejection of the remaining applications; 

(d) how many ladies applied for -the 
saId ration shops and the details there-
of; 

(e) how many of them have been 
allotted So far and the names and de-
tails of the allottees; 

(f) whether Government policy is to 
give preferenCe in allotment to ladies; 
and 

(g) if so, the steps to be taken to 
allot fo the remaining ladies who have 
alreaay applied for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY): 
(a) to (e) There were 5973 hpplica-

tions received by the Clvil Supplies 
Department of Delhi for ollotment of 
fair price shoPs during the period from 
1 .. 1-1981 to 31-7 1981. 699 fair price 
shoPs have Seen allotted during the 
same period, the names and details 
of which are glven in the Aftnez • A' 
laid on the Table of the Bouse. [Placed 

in Library See No. LT 1629/81] There 
weN 95 women applicants out of 
whom. 31 have been allotted fair price 
shops. The names and ~eta s of these 
applicants are given in Ann,!X 'B' 
laid on the Table of the House. Placea 
in Library See No. [LT-2629/81]. 
Since the number of applicadts was 
mOre than the number of vacancies, 
the remaining applicants cC'ul"l not 
be pleased to state: 

(f) There is nO such policy. 

(g) Question does not arise. 

Eviction of Land Holders Shop 
Holders JhUI'P JhODprlWalla from 

Union TerrItories 

21. SHRI QAZI SALEmJi: Will the 
Minister of WORKS AND HOUSING 
be please<! to state: 

(a) whether it is a Gel that the 
attention of the GovernmE'nt has been 
drawn and steps being taken by 
various autDorities of Delhi and other 
Union Territories, to evic:t land hol-
ders, shop holders Jhuggi Jhonpriwalas 
during the last 3 months; 

{b) the outcome thereof; 

(c) how many places ana persons 
have So far been evicted; 

(d) what compensation or alterna-
tive places, shops land etc. have been 
given to each e ~ted perSO'1; and 

(e) whether Government propose to 
make a common policy for the whole 
ot India for the .eviction of "nautho-
rised persons, shops, land etc. occupIed 
by such ones on private and public 
land and premises; and 

(1) if so, how and when and the 
details thereof? 

THE MINISTER OF PARUAMEN-
TRY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (f)" The information 
is being collected and it w!ll be lain 
On the table of the House. 




